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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 22nd April, 2026

S.0. 2013(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, Department of Road Transport and Highways number S.0.995(E) dated 24/02/2026, published in
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) issued under sub-section (1) of section 3A of the
National Highways Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government declared
its intention to acquire the land specified in the Schedule annexed to the said notification for building (widening 2-lane
with paved shoulder etc.), maintenance, management and operation of National Highway 61 SPUR in the stretch
of land Km 13+880 to Km 69+820 Junner-Ghodegaon—Taleghar Section of Bankarphata-Junnar Taleghar Road
in the state of Maharashtra.

And whereas the substance of the said notification S.0.995(E) dated 24/02/2026, has been published in
“Vishwadarpan(Marathi)” and “Economics Times(English)” Both Dated 10/03/2026; under sub-section (3) of
section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired with or without structure falling National Highway 61 SPUR
within the stretch of land from Km. 13+880 to Km. 69+820 Junner-Ghodegaon—Taleghar Section of Bankarphata-
Junnar Taleghar Roadin the district Pune in the state of Maharashtra.

State: MAHARASHTRA

District: PUNE

Sl. No.

Survey/Plot
Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

1

|Taluk: Ambegaon

|Village: Rajewadi

1

25

Private

Dry

0.19

Parabai Davaaji
Kirve, Housabai
Sakhaaram Chapte,
Gangubai Namadev
Kathe, Rakhmabai
Dulaji Sable, Janabai
Lakshman Sable,
Tulsiram Lakshman
Sable, Eknath
Lakshman Sable,
Asha Nandraj Chapte,
Surekha Bhikaji
Pardhi, Lakshmibai
Janku Sable, Santosh
Janku Sable, Sushila
Mahadev Gvari,
Sunita Namadev
Gvari, Chandrabhaag
Dattatray Damse,
Nirmala Ramdas
Gabhale, Dinesh
Janku Sable, Sharda
Nitin Shelke

25

27 Pe

Private

Dry

0.0061

27/1 Girju Pandu
Sable, Jairam Tulaji
Sable, Namabai
Sitaram Sable,
Bhaskar Sitaram
Sable, Vijay Sitaram
Sable, 27/2 Maruti
Kushaba Kengle,
Dunda Kushaba
Kengle, Parabai
Tukaram Bhange,
Balu khema kengle
,Laxman Khema
Kengle,Meerabai
Sakharam Bokade,
Kantabai Balu Gegje,
Latabai Rama Kengle,
Anusyabai Rama
Kengle, Dagu Krishna
Kengle, Chindhu
Krishna Kengle, Ranu
Krishna Kengle,
Mogha Krishna
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Kengle, Shantabai
Vasant Dangt,
Subhadra Mohan
Sable, Ganesh Mohan
Sable, Somnath
Mohan Sable, Bababi
Mohan Sable, Mangal
Nitin Milkhe, Shankar
Sakharam Kengle,
Sitaram Dagdu
Ambekar,Parvatabai
Sakharam Mechkar,
Sumanbai Soma
Jathar, Chudhabai
Dhondiba Lohkare,
Muktabai Anaji
Masale

27 Pe

Total|| 0.1961|| |
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